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ORDER
Per: L. P. Sahu A.M.

This is an appeal filed by the assessee against the order passed
by the CIT-11, Bangalore vide order dated 26/10/2022, DIN
ITBA/APL/M/250/2022-23/1046470924(1) for the assessment
year 2014-15.

2. In the course of hearing, it was pointed out by the learned
counsel of the assessee that the learned CIT(A) had decided the

matters ex-parte. The ld.AR further submitted that due to ill health
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of the counsel, the case could not be presented in time and the
CIT(A) passed order in a hurry without giving sufficient opportunity
of being heard to the assessee, which is clear from the statement
acts. Therefore, it would be in the interest of justice, the matter may
be restored to his file for deciding various grounds of appeal on

merits.

3. The learned DR agreed with the aforesaid statement of the
learned AR.

4, We have considered the facts of the case and the request made
by the learned AR. We are of the view that interest of justice will be
served if the matter is restored to the file of first appellate authority
for deciding various grounds of appeal of the assessee on merits.
Accordingly, the CIT(A) is directed to afford reasonable opportunity
of being heard to the assessee and thereafter decide the appeal on
merits. We direct the assessee to represent his case before the CIT
(A) with all the relevant evidences at his own risk and
responsibility to be followed by three effective opportunities of

hearing.
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5. In the result, appeal of the assessee is treated as allowed for
statistical purposes.
Order pronounced in court on day of 5t April, 2023
Sd/- Sd/-
(George George K) (Laxmi Prasad Sahu)
Judicial Member Accountant Member

Bangalore,
Dated : 5t April 2023
Vms
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